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CENTRAL ADMINISTRATIVE TRiBUNAL 
AHMEDABAD BENCH 

O.A.NO. 333'3 
TAxNO. 

DATE OF DECISION 25, 10. 

Mr, H, Z 1, ite1 

Versus 

Unin ,f India .an 	thr 

Petitioner 

Advocate for the Petitioner 

Respondent 

	

Mr. 4ki1 Kureshi 	
Advocate for the Respondent {& 

CORAM 

The Hon'ble Mr. 	 , V.J-Laridasari, 	s/ice 	L..rari 

The Hon'ble Mr €rner (A) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



H. R. Pìt1 
it.el Fa1j. 
1rrjir, 	st- Sunderpura 

(Via Miyagam-Karjan) 
District Vaddara. 

Foalkrishna C.1(adarn 
'&kbtk 	±± 
Tu1sihainj Chali 
a 1atwaa 

Va dda r. 	 ?et it isne rs 

Avcate 1cr, t, 

r5uS 

Head kec:rd Officer 
R.W.S. ?aschjrn Divisiin 
Vadoa ra, 

Unin of India 
to 	srv thrugh ti 
Chief lecard Officer 

'W Divisin 
Vaddar, 	 esnets 

	

Advcate: Mr. Akjl 	reshi.. 

OL .cEit 

IN 

S.t.N2.33 a f 13 

Date: 25.10.19 

frer 1in'b1e Mr. A.V.Harisan Vice Chairai 

None iearz fr the ap•licant. Mr.Kureshi 

his açearec1 fr the respnents. In viaw f the 

Curt' 	u 	-it that Tribunal has no jurisictin t 

entertain the case which was passed lay the 3ur Court 

unler the irustri,1 Dispute tct, The api1icatin is 

disrnisse€ fr want f jurisditisri 	1/ 

(K,amarn:orthy) 	(.V,H r1asan) 
() 	 Vice Cha iruian 

-m r 



CENTRAL ADMINISTRATIVL TRIBUNAL 
AHNEDABD BFCH 

Application No. 

Transfer Application No.____ 

C,RRT IF IC ATL 

Certified that no further action is required to be taken and 
the case is fit for consignment to the Record Room (Decided) 

Dated : 

Counth.erS ign 

A- t, 	 aignatL 	 Realing 
S5 istant 

Sectjon Officer. 
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